
 

The Government of Karnataka, with the same spirit, has also undertaken 
works under NREGA during pandemic to help poor labourers for their sustenance.  
The hon. Chief Minister of Karnataka has requested for release of Rs. 788 crores 
under material component and Rs. 375 crores under wage component for 2020-21 to 
meet the additional demand under NREGA.  Hence, I request the Finance Minister to 
kindly release the amount early.   

 
 Secondly, in view of huge demand for NREGA in Karnataka, the Government 
of Karnataka is incurring huge amount of money.  So, to address this, the Chief 
Minister of Karnataka had also written a letter to the Finance Minister requesting for 
additional 50 mandays for Karnataka and also requested for release of money for 
material component.  
 
 Hence, I request the hon. Finance Minister and the Minister of Rural 
Development to kindly consider the request of the Government of Karnataka and help 
the State to take up NREGA works for the benefit of poor, unskilled labour force in the 
State. 
 
DR. SASMIT PATRA: Sir, I associate myself with the Special Mention made by the 
hon. Member.   
 
SHRI BHASKAR RAO NEKKANTI:  Sir, I also associate myself with the Special 
Mention made by the hon. Member.  
 

Demand for steps for the welfare of denotified and nomadic tribes 
 

Ǜी जयĢकाश िनषाद (उǄर Ģदेश): महोदय, यह िविदत है िक देश मȂ िवमुƪ जाित/जनजाित 
(घुमन्तू, अधर्-घुमन्तू एवं Îथायी िनवास) के लोगȗ की एक िवशाल जनसखं्या िनवास करती है, 
िजसने अतीत मȂ िĤतानी हुकूमत से सीधी टक्कर ली थी। िĤतानी सरकार ने इन िवमुƪ 
जनजाितयȗ को िकर्िमनल टर्ाइÅस एक्ट, 1871 बना कर जन्मजात अपराधी घोिषत कर िदया था। 
हालािँक इस िĤतानी शासन के कानून को भारत सरकार ने 1952 मȂ समाÃत कर िदया था, लेिकन 
यह दुखद तथ्य है िक आज भी देश मȂ इन िवमुƪ जनजातीय लोगȗ को उनका हक नहीं िमल रहा। 
उन्हȂ उनके िनिमǄ िनधार्िरत सुिवधाए ँनहीं िमल रहीं और व ेिवकास की मुख्यधारा से सवर्था वंिचत 
हȅ। हालािँक िवमुƪ एव ं घुमन्तू जनजाितयȗ को अनुसूिचत जाित/अनुसूिचत जनजाित और अन्य 
िपछड़ा वगर् की Ǜेणी के अंतगर्त आरक्षण देने का Ģावधान िकया गया है, लेिकन चूिँक उƪ आरक्षण 
Ǜेणी के अन्तगर्त आने वाली अन्य जाितया ँइनकी तुलना मȂ अिधक समृǉ हȅ, इसिलए इन घुमन्तू 
जाितयȗ को आरक्षण का समुिचत लाभ नहीं िमल पाता। राÍटर्ीय िपछड़ा वगर् आयोग ने भी इन 
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िवमुƪ एव ं घुमन्तू जनजाितयȗ को सवार्िधक िपछड़ा मानते हुए इनके िलए एक पथृक उपǛेणी 
सिृजत करने की िसफािरश की थी। 
 
 अत: मȅ सरकार से यह मागँ करता हँू िक पूरे देश मȂ िवमुƪ जाित-जनजाितयȗ की पहचान 
की जाए, उन्हȂ जाित Ģमाणपतर् जारी िकया जाए, उन्हȂ एक पथृक उपǛेणी मȂ रखा जाए, उन्हȂ 
आरक्षण की सुिवधाए ंĢदान की जाएं, उन्हȂ मुख्यधारा मȂ लाने के िलए एक िवशेष आिर्थक पैकेज 
तैयार िकया जाए और उन्हȂ के्षतर्ीय Ģितबधं सबंधंी िविधक उपबधंȗ से मुƪ िकया जाए। 
 
Ǜी िवशÇभर Ģसाद िनषाद (उǄर Ģदेश): महोदय, मȅ माननीय सदÎय ǎारा उठाए गए िवषय से 
Îवयं को सÇबǉ करता हंू।  
 
Ģो. मनोज कुमार झा (िबहार): महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय से Îवयं को 
सÇबǉ करता हंू।  
 
डा. फौिजया खान: महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय से Îवयं को सÇबǉ 
करती हंू।   
 
DR. SASMIT PATRA: Sir, I also associate myself with the Special Mention made by 
Shri Jaiprakash Nishad. 
  
SHRI BHASKAR RAO NEKKANTI: Sir, I also associate myself with the Special 
Mention made by Shri Jaiprakash Nishad.  
              
MR. CHAIRMAN: Now, Shri Subhash Chandra Singh. You have given Zero Hour 
notice regarding passenger train from Haridaspur to Paradip via Kendrapada.  

 
 

MATTERS RAISED WITH PERMISSION - Contd. 
 

Need to start passenger train from Haridaspur to Paradip via Kendrapada 
 
SHRI SUBHASH CHANDRA SINGH (Odisha): Mr. Chairman, Sir, after 75 years of 
Independence, in seven districts out of 30 districts of Odisha, there is no train 
connectivity; there is no train facility.  
  
 Sir, work on new train line from Haridaspur to Paradip via Kendrapada is 
already over and commercial train has been allowed on this line by the Railway 

[15 March, 2021] 53


